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39. Any person who, except in cases herein other- For contra- 

%vise for, wilfully contravenes any rule made ~ ~ " $ ~ < ~ ' ~ y  
under section eight or section nine shall be punished Chief R ~ V -  

with fine.not exceeding one hundred rupees. enue-author- 
ity. 

38. Any person who, in contravention of section For illegally 
eleven or of any rule nzade thereunder, cultivates Cultivatin" hemp and 
hemp or prepares any intoxicating ' drug, shall be preparing 

punished with imprisonment for a term which may drugs. 
extend to six months, or with fine which may extend 
to one thousand rupees, or with -both. 

39. Any person who, in contravention of section For  illicit 
twelve, sells any spirit, fermented liquor or intoxicat- 
ing drug, sllall be punished with imprisonment for a 
term which may extend to four months, or with a fine . 
which may extend to one thousand rupees, or with 

40. Any person licensed to sell retail spirit, or For permit- 
ting drunken- fermented liquor, or intoxicating drugs, who permits .,,,, &,., 

drunkenness, riot or gaming in his shop, or permits shop. 
persons of notoriously bad character to meet or remain 
therein, or receives any wearing apparel or other 
effects in  barter for spirit, fermented liquor or intoxi- 
cating drugs, shall be punished with fine which may 
extend to two hundred rupees. 

and the spirit, liquor or drug, together with ally 
vessels, packages and coverings in which it is contain- 
ed, and any animals and conveyances used in cai~ying 
it, shall be liable to confiscation. 



Zxcise. [ACT XXII 

granted under this Act, for the. breach of which rule 
or condition no other penalty is hereby provided, shall 
be punished with fine which may extend to fifty 

For con t~iv- 43. Any owner' or occupier of land, and any agent 
nianufactuxo of any such owner or occupier, who authorizes or 
or sale of connives cat the illegal manufacture of spirit or the 
spirit, sale of spirit or fermented. liquor or intoxicating drugs, 

shall for every such offence be punished with im- 
prisonment for a term which may extend to four 
months, or with fine whicli may extend to one 
thousand rupees, or with both. 

And any person invested with local jurisdiction 
who autllorizes or connives at the illegal sale of a,ny 
spirit, fermented liquor or intoxicating drug within 
the local limits of such jurisdiction shall be pul~ished 
with fine whic,ll may extend to five hundred rupees. : '  

44. Any Police-officer who, without lawful eq- 
neg.lecti!'g aid E2xcise- to cwse, neglects or refuses to aid an Excise-officer as 
. required by section thirty-four, and any officer in 

charge of a Police-station who, on application made 
by an Excise-officer desiring to act undel- section 
twenty-nine, fails to attend a search himself, o r  to 
depute a subordinate offi.cer of the required rank, shall 
be punished with fine wl~ich may extend to five 
hundred rupees. 

45. Any Excise-officer ~110- 

( a ) .  without reasonable grounds , of suspicion 
tious search searches or causes to be searched ally place, or 

( b )  vexatiously and unnecessarily seizes the 
moveable property of any person on the pretence of 
seizing or searching for any article liable to confisca- 
tion under this Act, or 

jc) vexatiously and unnecessarily arrests any 

. (d) comnlits ally. other excess not required for the 
. execution of his duty, 








